FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation

Process) Regulations, 2016.

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PRESCOT PRODUCTIONS PRIVATE LIMITED

SL No. | PARTICULARS DETAILS
1. Name of corporate debtor Prescot Productions Private
Limited
2. | Date of incorporation of corporate debtor 27/07/2016
3 Authority under which corporate debtor is Registrar of Companies-Chennai
incorporated / registered
Corporate Identity No. / Limited Liability CIN: U33209TN2016PTC111674
Identification No. of corporate debtor
5. . - o No. 190, Tiny Sector, Sidco Industrial
Adfires§ of the registered office and principal Estate, Ambattur, Chennai - 600098,
office (if any) of corporate debtor TAMIL NADU
6. | Date of closure of Insolvency Resolution Process [07/09/2021
Liquidation commencement date of corporate 07/09/2021
debtor
8. B.Mekala
Name and registration number of the IBBI Regn. No. IBBI/IPA-002/1P-
insolvency professional acting as liquidator N00675/2018-19/12416
v Mobile - 98841 90444
9 57, Bhaiya Complex,
Address and e-mail of the liquidator, as 286, Purasawalkam High Road,
registered with the Board Purasawalkam, Chennai 600 007
Email:mekalasivamohan@gmail.com
10 20d Floor, Hari Krupa, 71/1, Mc
' , Nicholas Road, (Off. Poonamallee
Address and e-mail to be u.seq for High Road), Chetpet,
correspondence with the liquidator Chennai - 600 031
Email:lign.prescot@gmail.com
11. | Last date for submission of claims 06.10.2021

Notice is hereby given that the National Company Law Tribunal Chennai has ordered the
commencement of liquidation of the Prescot Productions Private Limited on 7t September

2021.

The stakeholders of Prescot Productions Private Limited are hereby called upon to submit their
claims with proof on or before 6t October 2021, to the liquidator at the address mentioned against
item No.10. -

The financial creditors shall submit their claims with proof by electronic /& 54

creditors may submit the claims with the proof in person, by post or by ele

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator

Date and place:

:B.Mekala,

. Q

Liquidator, IBBI/IPA-002/IP-N00675/2018-19/12416

: 16th September 2021, Chennai W
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4 Equirus Wealth

EQUIRUS WEALTH PRIVATE LIMITED

AMFI - registered Mutual Fund Distributor
SEBI registered Portfalio Managers - INPOKIOOT07E
12" Floor, C Wing, Unit Mo. 1201 Marathon Futurex, N. M. Joshi Marg,
Lower Parel, Mumbai - 400 013. CIN: UT4995MHZ018PTCI0E5E51

Tel Mo: +#91-22- 4332-0600 | Fax: +91-22-4332-0601
Email: wealth@equiruswealth.com | Website: www.equiruswealth.com

Surrender of Investment Advisery Licence

This is to inform you that Equirus Wealth Private Limited is going to
surrender the SEBI registration certificate as an Investment Adviser
with registration number INADDDD11431 and that if anyone has any
grievances, they can lodge the grievance at scores.gowin.

For Equirus Wealth Private Limited
Sdy-

Ankur Maheshwari

CED

G N A AXLES LIMITED

CIN: L29130PB1993PLCO13684
Regd. Office : GNAHOUSE, 1-C Chhoti Baradari Part - II, Opposite Medical Collage,
Garha Road Jalandhar 144001. Tel No.: +31-181-4630477, Fax: +#91-181-4630477
E-mail : gjaini@gnagroup.com; Website © www.Qnagroup.com,

MNotice of Commencement and end of Remote E-voting.

In tarms of Requlation 44 of SEBI iListing Obligations and Disclosura Requiranants)
Regulations, 2015 the shareholders are provided with the facility to vote electronically
{E-Veting) on the Resolubons set forth in the Notice of the 268° AGM o be held on
Septembar 20, 2021 for which the Company has engaged the Senvicas of M's Linkintime
India Private Limited to provide E-Violing facity forvoding to the Members of the Company
to cas! theit vole through Remate E Vaoling and the facility of E Vioting to the members
parlicipating in the 28" AGM hrnugh UE"E]A‘JM Mﬁmgy_nwﬂﬂj_ng
2021 {5:00 PM). During this parm-drhs shamhafdar of the Cor Cumpan'.-' hn-Idmn shares
either in Physical or dematerialised form, as on cut off date 13° September, 2021,
may cast their vote efectronically. For detziled procedure of evoting, kndly refer the
nofice of the 28" Annual General Meeting, Facility of E-\Voting shall also be avadable
during the firne of AGM and members who have nof casted their vote electronically eadier
shall be eligite fo vote at the 23" AGM. This natice should be read alongwith the Notice of
the 28" Annual General Meating dated July, 24 2021 sent to shareholders through amail
on 27" August 2021

By order of the Board of Directors

For G M A Axles Limited
Place : Jalandhar Gouray Jain
| Date : September 15, 2021 Company Secretary .

FORM A
PUBLIC ANNOUNCEMENT

{Uindar Aegulation & of tha insolvamey and Bankrupicy Foard of lndba (Tnsoivency Resolutian
FJarF-.H |'i'.n: E.‘m:-um!e Fe:mr:-w Reg'm'ﬁ-hmu Pﬂrﬁ'

HI':LE'MH'I' FAHTIEIJLHRE
Archon Engicon Limited
2H1 2004

Mame of conporate debtar

Date af mearperatan of cofporate debitor

1
Ead I R —

Authonty under which compomte debtor s

incarparsted | registered Ragistrar of Companizs - Ahmedabad

4, | Cesporate Identity Mo, S Lirnited Liahility

Identification No. of corporate debtar U524 G 2004FLE051 51

5. | Addrass of the registarsd office and principal office | A1, Sham Sundarssn Gomplex, Abowe
(if arvy| of comporate debdos ADC Bank, Opo. Harash Dudhiya Gurukul
Raad, Memnagar, Ahmedabad - 380052

07th Septembar 2021 (Vide ordar dated
QOTth Septembier 2021 passed by Hoan'ble
MCLT - Ahenedabad Bench and the same
wias communicated to AP on 14th
Ser.mhpriﬂlél}

180 cia',.s fram the Imulue-.*n:',

Commencement date, which 15
13th March, 2022

Mr. Parthv Fankh
Rag. No. IBBLIPA-00ZP-MOD3GE,/ 3077
20E1 1063

9, Vinami Agartments, Panclhvall 2nd Lane,
Ambawadi, Ahmadabad, Gugarat - JH000E.
ENGAIL ; parthiw. parikh2 SEgmail.com

12, Vanus Atlantis Corparata Park,
Prehaladnagar, Ahmedabad - $H0015.
EMAIL; cirp.archonengconizivbsn,in

f. | Insolvency commencement date in respact of 1

comporate debios

T .F$~.I1'|-ma1e-1 late of clr:-y.np nf'u-u.s-jﬁ.r.-u'm:-,-.
rasoiution [IocEss

8. | Marme s regqistration numbes of the ngoheeney

prodessional acting as imberim resckition
professional

O, | Addrezs and e-mail of the intenm reschutan
professional, @5 reqistered wilh the Board

10, | Address and e-mad to be used far
correspondence with the imern resolistion
professional

CENTRAL UNIVERSITY OF HARYANA

HAAC Accredited 'A’ Grade University
MAHENDERGARH - 123031 (HARYAMNA)

TENDER FOR MANPOWER AND SECURITY SERVICES

Sealed tenders are invited for providing manpower and security
servicesin the Central University of Haryana, Mahendergarh. Detailed
tender documents, terms and conditions can be downloaded fromthe
University website www.cuh.ac.in

The last date of receipt of tender is 08.10.2021 upto 02:30 PM. Any
addendum/ corrigendum,’ notice etc. in this regard shall be uploaded

on the University website only, DEPUTY REGISTRAR (ESGA)

Head Gffice - I,

an.lrlnmlﬂ of Infermat
184,008
1.1|| LakE
NOTICE INVITING TENDER

LRC0 Bank imales Reguest for Propasais (RFPs) for !

1. On-boarding of Online accounting application for dynamic QR Code
generation and GST integration on OPEX model for Bank's customers
(Re-tendering).

2. Selection of vendor for implemeniation of EASE banking outlets in the bank
undar CAPEX modeal

For delalls, pleass reler o our wabsila hitps:wwe.uoobank_ com

Date ;: 16.09.2021 Deputy General Manager (DIT, BPR & BTD

TRt '-Eaaur:n BANK

Hpriours Your Tros!
A Gl of india Uiress

Technology
1,

LA |

Honours your Trust

Athani, Ernakulam-683 585.Kerala.

Imﬁm Tele. No (0484) —2474301 (5 lines)

Telcos get cash
flow boost as
Cabinet clears
relief package

The government said
guidelines regarding this
would be finalised by the
finance ministry.

Amongthelong-term mea-
sures, the one which would be
most welcomed by the indus-
try,would be the redefinition
of AGR in a manner which
clearly stipulates what rev-
enueswill go towardsits calcu-
lation. The government said
companies in future will need

E-TENDER NOTICE

--Sl-No-—Tender-No Description

"
Jupply UI Casttron \.vlllpul TCTTILS

KAMCOUNATL C /33 33/ DAN /3537 137
I KAIVICOT VT Z 1T+ 227 DO 122,120
£ Clhaat Matal

I/I\I\IIf'f\/I\IITI C/‘I1 ’7‘)/ Df\l\ll/ 1‘)/I 1‘)£ 1‘)7

(d +,
..mrq./ Y- oroReETMIC R cOMPORERtS

. I/AhllfﬁllllTlCl‘)1 '\1/Df\hlll1’ﬂf 1)(\ 131 £ \A hi A-C.
viaCnt

JUFH y-orivia ReECCom puucuu

I I/Al\llr'r\ll\ll‘rlcl'n 99 /199 190 < | tnll hit

A W N S

A-C.
] ZZ7 1207127 SUPPy-OrvrRthHNCaCOMpPOonTt 1ts

= )
1 7 19€)

6 r KAMCO/MTLS/21-22/108 Supply of DI Piston Ring Assy

LD E-"TTENDED)
(NRE“TEDINDELEN)

7 VAI\III‘I‘\/MTIC/'H 22/190 < | el ieal
7} rapraamyac | SHPPry-orTneMtCats

Visit our website www.kamcoindia.com or contact Materials Dept.
Apply etenders: www.etenders.kerala.gov.in s/d

16/09/2021 Managing Director

EDELWEISS ASSET RECONSTRUCTION CO. LTD.
CIM - IJE-"1|]|]MH4DCI7PLC1"¢"5‘J
Er'f-Im--ﬁ H'IIJH Ol C.5 T-m:ld Kalina HJrnhh

n_q-: Edelweiss

™
400 094

- Hexs creais, valuey probeci

Edelwelss Asset Reconstructlon Company (EARC) https.I/www.edeIwelssarc.m/Prop
ertySale.aspx and Auction Tiger https:/ledelweissarc.auctiontiger.net/EPROC/ , the timeline
Tor E-Aucfion stands extended from September 17, 2027 to September 27, 2021, including the
following changes in timeline with respect to but not limited to Clause 5, 6, 7, 11 & 15 as in
‘Annexure | : Terms and Conditions for E-Auction Sale’ of the Process Document.

‘Sr:no Particulars Revised Date
1 Submission of Bid document atong with EMD 24-September 2021

2 Date of E-auction 27 September 20271
The Process Document Uploaded on the website(s) mentioned above IS to be read in conjunction

with the following amendments. All other terms, conditions and instructions provided in the Bid
Process Document remain unchanged and shall continue to apply. Please refer to the Process

Document and a detailed corrigendum as uploaded on above mentioned website(s).
~Sd-Authorized Officer
Edelweiss Asset Reconstruction Company Limited

Date - 15th September 2021|

(A Government of India Enterprise)

Donimalai Complex,
Donimalai Township, Sandur Talugq, Ballari Dist., Karnataka - 583118.

Sealed tenders in two bid system are inviting from the competent, experienced and financially sound
contractors for the following work :

TARAI FOODS LIMITED

CIN: L1514200L1930PLC03S2M
Regd. Office: 13, Hanuman Road,
Connaught Place, New Delhi- 110001
Website: www. taraifoods.com
Email: grvmees.tiifgmail.com
Tel No,: 011-41018534

MOTICE

Pursuant o Regulation 42 of SEB! [Listing
Dbligatons and Disclosure Requirements)
Regulations, 2015, we hereby inform you that
the 315t Annual General Maeting of the
Company has heen scheduled to be held an
Thursday, the Mth day of September, 2021
gl 05.30 PM. through Vidao Conferancing
(C W Othear audio Wisual Means [MOAVM™). The
register of mambers and share transfer boaks
of the Company will be closed From Thursday,
3rd Seplember, 2021 10 Thursday, 301h
september, 2021 {Both days inclusive] for the
purpose of halding the 31sl Annual General
Meeting [AGM] of the Company.

Far TARAI FOODS LINATED

Edi-

¥ijay Kant Asija

Place: Rudrapur Company Secretary cum
Date: 15.059.2021

Compliance Officer |

17.| Last date Tor submission of claims 28th September, 2031

12| Classes of creditars, i any, under cisuse () of

sub-section (6A| of sectian 21, ascertained by | Not Applicable
thee intenim: regolution professiona

13.| Mames of Insclwancy Professionals identiied to
act as Authorised Regresentative of creditars Mat Appheabds

im & class | Throe names for each class)
14.| (a) Relewant Formsand

1al Helevant Forms Web Link
(b Details of sutharized representatives are hittpes; b poinhome/downloads
avatahle at {s} Mat Applicakle

Motice is hereby given that the National Company Law Tribunal has ordered the
commencement of & corporate msolvency resclution process of the Archon Engicon
Limited an 07th September 2021,

Fhe creditors of Archan Engecan Limited, are heraby called upon ta submit thair clasms sith
proof on or befara 28th Saptember 2021 to the intesim resolubion professional at the addrass
mantioned against entry Mo, 10,

The financial creditors shall submit their clasms with proef by electronsc means only. All
other creditors may submit the claims with proaf in person, by post or by electronic means,
Subrmission of false or misleading proofs of claim shall attract penalties S/

Date : 15th September 2021 Parthiv Parnkh
Place : Ahmedahad IBBIAIPA-D02AP-NOD369/2017-2018/1 1063

E-AUCTION SALE NOTICE

JMD OILS PRIVATE LIMITED (IN LIQUIDATION)

Reg. Off.: 5/24 Ramesh Nagar New Delhi-110015
Liquidator: Shalu Khanna

Liquidator Address: LGF, A-16/9, Vasant Vihar, New Delhi-110057
Email: JMD.LIQ@LLCA.NET, Contact No.- 9810193715
E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction: October 14, 2021 from 11.00 a.m. to 1.00 p.m.
(With unlimited extension of 5 minutes each)

Sale of Assets and Properties owned by JMD Oils Private Limited (in Liquidation) forming
part of Liquidation Estate of JMD Oils Private Limited in possession of the Liquidator,
appointed by the Hon'ble National Company Law Tribunal, Principal Bench, New Delhi vide
order dated 03.02.2021. The sale of properties will be done by the undersigned through the
e-auction platform https:/incltauction.auctiontiger.net.

Sl.| TenderNo. Name of Work Costof Sale/ Lastdate of
No & Work download | Submission
Date ) period | upto 15.00
From-To Hrs.
1.1 CE/W/T(cd1)/] "Repair of Road from Bus Stop to Otiice < 25.00 | 17-08-2021] 10-10-2021
2021, Date: | Premises at Screening Plant DIOM” Lakhs to
17-09-2021 16-10-2021
2. |CE/WTMO0(147)f “Construction of 1 no RO Plant at Navalatti] < 20.54 | 13-09-2021] 18-10-2021
2020, Date: | Village including Electrification works underq  Lakhs to
17-09-2021 | CSR works” 18-10-2021
37 CEMMO(151)/“Renovation of EXisting MUItiptrpose < 2120 22-09-2027 21-10-2021
2021, Date: | Community Building including Electrical Lakhs to
17-09-2021 | works at Narasingapura Village under CSR 21-10-2021
Activity”
4.1 KIOM/OTE/ | "Hiring of 1to 1.2 M3 capacity back-hoe < 41.42 | 16-09-2021] 0/-10-2021
EX/2021, | excavator trenching / pitting of stockpile at |  Lakhs to
Date: KIOM for 1300 hrs for 2 years. 07-10-2021
16-09-2021
For further clarification ; SI.No. 1fo 3 may contact by e-mail fo diomcivil@nmdec.co.in/ Fax No. 083951

274644 and for SI.No. 4 may contact by e-mail to kiom.nmdc@gmail.com/Fax No. 08395-274640.
Detailed NIT and tender documents of above can be viewed and / or downloaded from NMDC's websitef
https://lwww.nmdc.co.in/nmdctender/default.aspx or Central Public Procurement Portal
https://www.eprocure.gov.in. For SI. No. 4 download from website https://gem.gov.in and the bid must be]
submitted through online atGeMonly.
Further, for any corrigendum, amendments, clarification etc may please follow the above website.

For and on behalf of NMDC Limited

General Manager (Production

ORIM B

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PRESCOT PRODUCTIONS PRIVATE LIMITED

r.No] PARTICULARS DETAILS
- | Name of corporate debtor “| Prescot Productions Private Limited]
. | Date of incorporation of corporate debtor 27.07.2016

MUTUALFUNDES

Sahi Hai
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| From the Front Page

to pay the licence fee and SUC
only on telecom revenues and
not on non-telecom revenues
like interest, dividends, capital
gains, etc. However, since this
will also be from a prospective
date, it will not bring any
immediate relief to the opera-
tors.Thelicence feewhich cur-
rentlystandsat 8% of theAGR
has not been changed, but
since non-telecom revenues
will be taken out, the amount
companies pay as licence fee
would slightly come down.
Amongthe othermeasures
isrationalisation of bank guar-
antees, where in future there
would be no requirements for
multiple BGs in different
licenced service areas and
one BG will be enough. For
future auctions, no BGs
would be required.

Interest rates have been
rationalised and penalties
removed from October 1 for
delayed payments of
licence fee and SUC.These
would attract interest rate
of SBI’s MCLR plus 2%
instead of MCLR plus 4%
and interest would be com-
pounded annually instead
of monthly.Further, penalty
and interest on penalty
have been removed.

In future auctions, the
tenure of spectrum hasbeen
increased from 20 to 30
years and after 10 years of
acquiring spectrum,compa-

nies would have the option of
surrendering it. However, since
thesemeasureswould notbring
any immediate relief to the
operators. Though the govern-
ment has said SUC would be
scrapped onspectrumin future
auctions, it did not clarify how
the segregation of revenues
accruing from different bands
would be done.In the past, DoT
has failed to do such segrega-
tion because of which SUC
reforms got stuck.

Billions blown
as Macau casino
investors fold
amid gambling
review

Atanewsbriefing on Tues-
day, Lei detailed nine areas for
the consultation, such as the
number of licenses, betterreg-
ulationand employee welfare,
as well as having government
representatives to supervise
daily casino operations.

The governmentalso plans
to increase voting shares in
gaming concessionaires for
permanent residents of
Macau, as well as more rules
on transferand distribution of
profits to shareholders.

Discussions over the future
of Macau’s casino licences
come amid rocky US-China

relations, leaving some
investors fearing an edge for
domestic players over US-
based casino operators.

The government has not
singled out any US players, but
companies have moved to beef
up the presence of Chinese or
local executivesasthey position
themselves more as Macau
operators than foreign one.

Beforelicence expiry,opera-
tors have tried to strengthen
corporate responsibility and
diversify into non-gaming
offerings to placate Beijing,
which fears over-reliance on
gambling. Macau has boosted
scrutiny of casinos in recent
years, clamping down on illicit
capital flows from mainland
China and targeting under-
groundlendingandillegal cash
transfers.

Beijinghasalsosteppedupa
war on cross-border flows of
funds for gambling, hitting the
funding of Macau’s junket
operators and their VIP cus-
tomers. In June, Macau more
than doubled the number of
gaminginspectorsand restruc-
tured departments to boost
supervision.George Choi,a Cit-
igroup analyst in Hong Kong,
said while the public consulta-
tiondocument gave fewdetails,
the suggested changes benefit
long-term sustainable growth,
with “positive implications on
the six casino operators”.

— REUTERS

A
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UTI Mutual Fund

#ﬂq, ok behtar zindagi ka.

Notice Ad for Declaration of Income Distribution cum capital withdrawal

& Maturity under UTI Fixed Term Income Fund - Series XXX -

11 (1106 days)

rﬁg. S N;\-"-as on 14/09/21 [per unit) _
- ption/Plan Nav per Unit (7]
| UTI - Feed Term fncome Fund Sesies 00011 |1 106 Days) Dwrect Flan - Annual .-5-'.-'|_-,-m.| n:u I3 opoon .-lt:..-dl:.'ll
2 LITT - Fiedd Termn [ncorme Fund Senes x00-01 |1 Ir:l-f:-fil.-r_n.-'xi Chrect Plan - Flex Payod |'I|_D':::". CDEN 11,5452
3 LITT - Fimeed Term income Fund Series 0001|1106 Days] Drrect Flan - Maturity Payout uﬂl‘.":'dff Opton 1 1.8507
it UTI - Fixed Term Income Fund Series X381 {1106 Days| Direct Plan - Quarterly Payout of IDCW option 10,1650
__':': _!_Ll'l_l__l_i-_:'-_d en |“1E_-I:'_|E_-_-r_|fl'|-:1 SEfles. AT I'"'._m D: 5,_L., Y __':!E"'L.Jl.-."_ﬁal'l .'ﬂ'.Jf:l.J-__l.-l-_-lu"l_::\.._[_lT-\'ill:.-n_'ir option IL‘.I_E‘?S_H_
& ; LTI - Fixed Termmn Income Fund senes 0000 1108 Dags] Regular Flan - Flexs Payaut of [DOW opiion 11,7419
7 LITT - Fizered Teenm focome Fund Sesies 300011106 Days) Regular Flan - Matueity Payaut of [DOW opteon 11,7337
| T =Rl TR O PO e e e Lo REQUI Flar =k iaiey it of I Werpan HeHsas

Face Value per unit in all the above Scheme/plan s 10 FeLt:urd date for all the above menticned scheme/plan will be Tuesday,
September 21, 202 1. Gross income distribution cum capital withdrawal - Entire distributable surplus as on record date (i.e, maturity
date| for above mentioned Scheme/plan, Distribution of above dvidend is subject to the availability of distributable surplus as on record
date, [ncome distribution cum capital withdrawal payment to the investor will be lower to the extent of statutory lewy (if applicable)
Pursuant to payment of dividend, the NAV of the income distribution cum capital withdrawal options of the scheme

would fall to the extent of payout and statutory levy [if applicable).

such of the unitholders under the income distnbution cum capital wathdrawal option whose names appear in the register of
unitholders as at the close of business hours on the record date fixed for 2ach income distribution cum capital withdrawal distnbution

shall be entitled o recene the incaome distribution cum capital withdrawal so distnbuted.

Mumbai - September 15, 2021

Toll Free No.: 1800 266 1230

Website: www. utimf.com

REGISTERED OFFICE: UTT Torevey
Company Lid.

For more infofmation, please conial

‘G’ Block, Barnddra kura Complex, Baredra (E), Murmibai - 4051, Fhicne
limvestment Manager fior UT! Mutual Fund| E-rmail; investi@uti.co

the nearest UTI Fmnancial Centre or your AMEUTNISM certified UTT Mutual fund Dhsribucor, for a

. CIN-LOS91 MHZD02PLC T 37867,

of Additional Information. Scheme Information Docurnent and Key Information Memoranduwm curm Application Form

(174 — GEfHELS

LT Asser Management _

Copny Of starement i

Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.

Authority under which corporate debtor Is
" | incorporated / registered

Corporate Identity No. / Limited Liability
" | Identification No. of corporate debtor

“|'Address of the registered office & principal | No. 190, Tiny Sector, Sidco Industrial Estate,
" | office (if any) of corporate debtor Ambattur, Chennai-600 098, Tamil Nadu.

. | Date of closure of Insolvency Resolution Process| 07.09.2021

Liquidation commencement date of corporate
" | debtor

Registrar of Companies-Chennai

CIN : U33209TN2016PTC111674

07.09.2021

B. Mekala

IBBI Regn. No. IBBI/IPA-002/IP-N00675/2018-19/12416
Mob. No. 98841 90444

"|'57, Bhaiya Complex, 286, Purasawalkam)
High Road, Purasawalkam, Chennai 600 007
Email : mekalasivamohan@gmail.com

2" Floor, Hari Krupa, 71/1, MC Nicholas
Road, (off. Poonamallee High Road), Chetpet,
Chennai-600 031

Email : lign.prescot@gmail.com

11. | Last date for submission of claims 06.10.2021

Name and registration number of the
" | insolvency professional acting as liquidator

Address and e-mail of the liquidator, as
" | registered with the Board

Address and e-mail to be used for

By correspondence with the liquidator

Lot | Type of Assets and Property Reserve Price EMD | Incremental
1 |Land & Building and Plant & Machinery | 92,00,00,000 | 9,20,00,000 | 10,00,000
1.1. |Land and Building situated at Survey No.-
320, Village- Bhimasar, Opposite
Bhimasar Railway Station, Gandhidham-
370201, Gujarat
Land admeasurmg 12218 Acre
Total Build up area of the building and other
sheds structures as per fh sical
measurement is apErommate 33,199 Sq.
Mtr.i.e. 357,359 Sq
12 | Equpment Furiture s Frdured ,
2 |Vehicle 13,50,000 1,35,000 5,000
"~ 3 |Consolidated Lot 1 and Lot 2 - 92,00,00,000/ 9,20,00,000  10,00,000
4 |Tanker 78,000 8,000 500
5 |Tanker 60,500 6,000 500
6 |Tanker 62,000 6,000 500
7 |Tanker 62,000 6,000 500
8 |Tanker 71,000 7,000 500
9 |Tempo (Tata) 51,500 5,000 500
10 | Tempo (Tata) 51,500 5,000 500
11 |Tempo (Tata) 51,500 5,000 500
12 [Bus (Tata) 74,000 7,500 500
13 [Mahindra Bolero 75,200 7,500 500
14 |[Car- Verna 48,000 5,000 500
15 [Car - BMW 4,19,000 50,000 500
16 [Car - Maruti Swift 63,000 6,000 500
17 [Car - Maruti Swift 63,000 6,000 500
18 |Car - Maruti Swift 63,000 6,000 500
19 |[Car - Toyota Etios 47,500 4,500 500
20 [Motor Cycle 2,850 500 200
21 |Motor Cycle 2,750 500 200
22 |Scooter 2,750 500| 200

Terms and Condition of the E-auction are as under:

1. E-Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS" through approved service provider M/s e-procurement Technologies Limited
(Auction Tiger).

2.Prospective Bidder(s) may inspect the property/assets from September 29, 2021 To October
01, 2021 From 11.00 AM to 5.00 PM and tender can be submitted online in the web portal
https:/Incltauction.auctiontiger.net through electronic mode and hard copy of the tender
documents duly completed in a sealed envelope to be submitted to the Liquidator on or before
October 12,2021 up to 05:00 PM.

3.The Complete E-Auction process document containing details of the Assets, online
e- auction Bid Form, Declaration and Undertaking Form, General Terms and Conditions of online
auction sale are available on website https://incltauction.auctiontiger.net. Contact: Mr. Praveen
Kumar at +91-9722778828/079 6813 6855/854 E-mail:praveen.thevar@auctiontiger.net,
nclt@auctiontiger.net

4.The Liquidator has the absolute right to accept or reject any or all offer(s) or
adjourn/postpone/cancel the e-auction or withdraw any property or portion thereof from the
auction proceeding at any stage without assigning any reason thereof.

Shalu Khanna
Liquidator
IBBI/IPA-001/IP-P00917/2017-2018/11523

Date: September 15, 2021
Place: New Delhi

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Prescot Productions Private Limited on 7" September 2021.
The stakeholders of Prescot Productions Private Limited are hereby called upon to submit their claims|
with proof on or before 6™ October 2021, to the liquidator at the address mentioned against item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors|
may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall aftract penalties.
Name and signature of liquidator B. Mekala,

Liquidator, IBBI/IPA-002/IP-N00675/2018-19/12416

Date and place 16™ September 2021, Chennai

KRISHANA PHOSCHEM LIMITED  <0»

Regd. 0. 5-0-20, Basemenl, R.C. Vyas Cobony, Bhilwara, 311001 Rajasthan :
CIN-L24124RJ2004PLCO1 5288 OSTWAL

INFORMATION REGARDING THE EXTRA ORDIMARY GENERAL MEETING TO BE HELD
THROWGH VIDED CONFERENCING (Wi} ! OTHER AUDID VISUAL MEANS {QAVM)

Sharehoiders may please nale thal the Exira Qrdnary Ganesyl Meetng EGM of Knshana Phogchem
Limitend “tha Compary” will e bakd on Friday, the 08 Oclober, 2021 11:00 8 M. {IST) through Widao
Caondarancing (*WC™) or Othar Audio Visual Maeans ("O8WMT), in complance with Se provisians of
Compenies Act, 3013 8nd the nilas mads thereundier read with Ganeral Circular Mes. 1401070, 172020
2002020 and 022021 issued by Mindstry of Corporate  Affairs and Clroular Mo
SEBIMINIDCKMOVDRIPR2010TY dated 128 May 2020 and SEBUHOVCFOICMOZICIR PR2021111
daled 15th January 2021 Ezued by Secudilies  and Exchangs Board of India {hanainaftar coleciely
rafested (o as “circulars”) | bo rensactthe businasses el will ba set forth in Mofics of tha maeding.

n wazrw of the prawvailing situation, oaing to the difficuties invcdsad in dispatching af phvsical copias of
I Maolica and pursuant b the abows circulars | the Notice canvening [ha EGM shal be senl o Be
sharshoidars anly by email on such eddresses as are ragistered wilh tha Depostory Parlicipand|s).
Matice wil also be avalable an the websie of the Company alwww rishnaphaschesn,com and Matons
Stock Exchange of india Limited {™WEE") &t weasnseindia. com

Sharahcédar, will be able to cast thair vole remately on the businesses a5 sat forth in the Notica of the
EGM through aleclronic valing system, & their email eddrass is reqgisiered with the Depository
Faricipants), e logn cgedendials for rempte 2-voting wil be sant on the regisiered email addness,
Flaase nobe thal same login credenlial s ang reguired far participaBing in the EGM thraugh WG CEWM

Shareholder, whose email addeess ane nol repstensd ane requeshisd 1o da the same by lallkeing the
proceddure given bedo

1, Eharehodders holding shares in Demat form can ged Geir emal (D registeredupdated ondy by
corlacting thelr raspecina: Depasiory Participants

2. Sharahodders holding shares in physical form can ragistee thair emai addrass and maobila numbsar
with Commpany's Ragistrarand Transfar Agants, Link Infime India Privabe Limitad (fhe RTA) by sandng an

il requiest ab the emal 1D mkbalpoeskEEnkinlime.coin alonyg with sigred scarned copy of fe
recuiest batber provicing the emal address and motle rimber, sdf- attested copy of PAN Card and copy
of & share cemficate for registenng heir emall address and receiving The EGM Nobice and he e«oling
instructicng

1. Sharsholders who have nat regstered theair emal addresses with the ATA their Depositary
paracipants) or the Sharaholders who have not received EGM Matica and vofing imsinuclions ere
ragueshed to visit wweb krishnaphoschem.com o obfain such dedails. Tha instructions: for wating and
atlending tha EGM through VC 1 AWM shall also ba pravidad in tha Motics of EGM and wpkiadad on e
wabeiba of tha NSOL weew.evoting nedl.com.

Thea EGM Matice will be senl fo he shanshoiders n accondance with the applicatle aws at thelr
repistenad amal addessas indue couse

By Cder of iae Board of Diveclars

Fir Krighasa Paoechem Limidead

G-
Place: Bhitears [Priganka Bansal|
Diated: 1500973121 Company Secelsry

« Nippon imaia Mutual Fund

Wealth sets you free

Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)

Registered OFffice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg, Lower Parel (W),
Mumbai - 400 013. Tel No. +91 022 6808 7000 * Fax No. +91 022 6808 7097 « mf.nipponindiaim.com

Record Date
September 21, 2021

(CIN - L65910MH1995PLC220793)

NOTICE NO. 69

DIVIDEND DECLARATION

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF") has approved declaration of
dividend on the face value of Rs. 10/- per unit in the Income Distribution cum capital withdrawal (IDCW)
option of undernoted scheme of NIMF, with September 21, 2021 as the record date:

S MUTUAL

FL sl
R o |

amlal Heal

Dividend | NAV as on September
Name of the Scheme(s) (X per unit)*| 14,2021 (X per unit)
Nippon India Credit Risk Fund” - IDCW Plan - Quarterly
IDCW Option 0.2800 12.9143
Nippon India Credit Risk Fund” - Direct Plan - IDCW
Plan - Quarterly IDCW Option 0.2590 13.4340

*Income distribution will be done/dividend will be paid, net of tax deducted at source, as applicable.

Note: *NIMF has segregated portfolio in Nippon India Credit Risk Fund. In this regard investor shall note that
the details mentioned above pertains to the main portfolio only and do not pertain to the segregated portfolio.

Pursuant to payment of dividend, the NAV of the Scheme will fall to the extent of payout,

and statutory levy, if any. The dividend payout will be to the extent of above mentioned dividend per unit
or to the extent of available distributable surplus, as on the Record Date mentioned above, whichever is lower.

For units in demat Form : Dividend will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
Scheme as on record date.

All unit holders under the IDCW Plan/Option of the above mentioned scheme, whose names appear on the

register of unit holders on the aforesaid record date, will be entitled to receive the dividend.

For Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)
(Asset Management Company for Nippon India Mutual Fund)

Mumbai
September 15, 2021

Make even idle money work! Invest in Mutual Funds

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Sd/-
Authorised Signatory

financi“. ep‘ .in
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4 Equirus Wealth

EQUIRUS WEALTH PRIVATE LIMITED

AMFI - registered Mutual Fund Distributor
SEBI registered Portfolio Managers - INPOXOOTO7E
12" Floor, C Wing, Unit Mo. 1201 Marathon Futurex, N. M. Joshi Marg,
Lower Parel, Mumbai - 400 013. CIN: UT4995MHZ018PTCI0E551

Tel Mo: +#91-22- 4232-0600 | Fax: +91-22-4332-0601
Email: wealth@equiruswealth.com | Website: www.equiruswealth.com

Surrender of Investment Advisery Licence

This is to inform you that Equirus Wealth Private Limited is going to

surrender the SEBI registration certificate as an Investment Adviser

with registration number INADDOD11431 and that if anyone has any
grievances, they can lodge the grievance at scores.gov.in.

For Equirus Wealth Private Limited

Sdy-

Ankur Maheshwari

CED

GNA
G N A AXLES LIMITED

CIN: L29130PB1933PLCO13684
Regd. Office : GNAHOUSE, 1-C Chhoti Baradari Part - II, Opposite Medical Collage,
Garha Road Jalandhar 144001 Tel No.: #31-181-4630477, Fax: +91-181-4630477
E-mail : gjaini@ignagroup.com; Website © www.Qnagroup.com,

MNotice of Commencement and end of Remote E-voting.

In tarms of Requlation 44 of SEBI iListing Obligations and Disclosura Reguiranants)
Regulations, 2015 the shareholders are provided with the facility to vote electronically
(E-Veting) on the Resolubons set forth in the Motice of the 268° AGM o be held on
september 20, 2021 for which the Company has engaged the Senvices of Ms Linkintime
India Private Limited to provide E-Vioting facity for voding to the Members of the Company
1o cast their vole through Remate E Voling and the facility of E Voting fo the membars
parlicipating in the 28" AGM thraugh VC/OAVM. Members may nofe that the E-voling

shall commence on 17" Seplomber 2021 (9:00 AM) and shall end on 19" September
2021 (5:00 PM). During this period the shareholdor of the Company holding sharos

either in Physical or dematerialised form, as on cut off date 13” September, 2021,
may cast their vote efectronically. For detailed procedure of evoting, kndly refer the
natice of the 268° Annual General Meealing, Facility of E-Vating shall alsa be avadable
dhuring the firne of AGM and members who have nof casted their vote electronically eadier
shall be eligibée fo vote at the 23" AGM. This natice should be read alongwith the Notice of
the 28 Annual General Meating dated July, 24 2021 sent to shareholders through amail
on 27" August 2021

By order of the Board of Directors
For G M A Axles Limited

Gouray Jain
Company Secretary .

FORM A
PUBLIC ANNOUNCEMENT

{Linder Aeguwlation & of tha insolvamey and Bankrupicy Foavd of lndba (Tnsoivency Resolutian
F:-amw |'.'.u E.‘m:-urm Fer.i-.ur:-n Rag'm'ﬁ-ium ;ﬂrﬁ'

RELEVANT PARTICULARS
Archon Engicon Limited
2172004

Place : Jalandhar
| Date : September 15, 2021

—_

Mame of conporate debtar

2. Efla:e al ine mpn-al it ﬂrm:.rpnraw dehtor

1 Fl.l.lthl:t"l“.l' urrdEr '-'.11||:h cotporaie debtor is

incarparated | registered Ragistrar of Companizs - Ahmedabad

4, | Cesporate Identity Mo, S Lirnited Liahility

Identification No. of corporate debtar U452M4GJ2004FLE05 151

5. | Addrass of tha registarsd office and principal office | A1, Shvam Sundarssn Gomplex, Abowe

CENTRAL UNIVERSITY OF HARYANA

HAAC Accredited 'A’ Grade University
MAHENDERGARH - 123031 (HARYAMNA)

TENDER FOR MANPOWER AND SECURITY SERVICES

Sealed tenders are invited for providing manpower and security
servicesin the Central University of Haryana, Mahendergarh. Detailed
tender documents, terms and conditions can be downloaded fromthe
University website www.cuh.ac.in

The last date of receipt of tender is 08.,10.2021 upto 02:30 PM. Any
addendum/ corrigendum,’ notice etc. in this regard shall be uploaded

&4, D08
1.1|| LakE
NOTICE INVITING TENDER

LRC0 Bank imales Reguest for Propasais (RFPs) for

1. On-boarding of Online accounting application for dynamic QR Code
generation and GST integration on OPEX model for Bank's customers
(Re-tendering).

2. Selection of vendor for implementation of EASE banking ouflets in the bank
under CAPEX modeal.

For delalls, pleass reler o our wabsila hitps:wwe.uoobank_ com

Date ;: 16.09.2021 Deputy General Manager (DIT, BPR & BTD

Hpriours Your Tros!
A ol of india | e

on the University website only. DEPUTY REGISTRAR (E&GA)
Head Oifice - I,
'QFF'I ﬂﬂ? n UcCO BANK Department of Information Technology

Honours your Trust

Athani, Ernakulam-683 535 .Kerala.

Imﬁm Tele. No (0484) —2474301 (5 lines)

—Sl.—Ne!—Tender No

E-TENDER NOTICE
Description

Jupply UI Casttron \.vnlpul rerts
£ Clhaat Matal

UAMEOIATLC /31 33/ DA/ 433 237
NAIVICOTIVITCIT Z T-22Z] DO TZ2Z,TZ3

KAMCOMATLS /D1 22/ DAOM/ 124 12046 127 < +
TS VI 2T 221 DO 24720727 .Jurl'.l’ O orREeTVIE R cOMPORERtS

£ N hi A-C,
viaCnt

KAMCO/MMTLSL21-929L ROM/AIIE5-120-121
KANICOMVITTE ST 2122/ 0OV TZ23, 139131 Juyp yOrivia neacom puucuu

KAMEOMTLS /2329 L1292 190 < | tl\ll hit

A W N S

AC.
TSV E T 21227120712 SUPPy-OrvrRthCaCOMpPOonct i)

)
1g¢€)

6+ KAMCO/MTLS/21-22/108 Supply of DI Piston Ring Assy

LD E-"TTENDED)
(NRE“TEDINDELEN)

7 VI\I\III‘I'\II\IITIC/‘\1 22/190 < | Vel ieal
7} rapraamyac | SHPPry-orTneMmtCats

Visit our website www.kamcoindia.com or contact Materials Dept.
Apply etenders: www.etenders.kerala.gov.in s/d

16/09/2021 Managing Director

for E-Aucfion stands extended from September 17, 2027 to September 27, 2021, including the

EDELWEISS ASSET RECONSTRUCTION CO. LTD.
CIM - U&7 1IZI£IMH2!L'ICI"’F'LC1"¢TE'J
Er'elmuu H:|u1- I'H C.5 T-m:ld Kalina HJrn*.}.l-

Gic” Edelweiss

""—"" lduys create, values prober

400 094

Edelwelss Asset Reconstructlon Company (EARC) https.I/www.edeIwelssarc.m/Prop
ertySale.aspx and Auction Tiger https:/ledelweissarc.auctiontiger.net/EPROC/ , the timeline

following changes in timeline with respect to but not limited to Clause 5, 6, 7, 11 & 15 as in
‘Annexure | : Terms and Conditions for E-Auction Sale’ of the Process Document.

Srno Particulars Revised Date
1 Submission of Bid document atong with EMD 24-September 2021
2 Date of E-auction 27 September 20271
The Process Document Uploaded on the website(s) mentioned above IS to be read in conjunction

Sd-Authorized OMicer

with the following amendments. All other terms, conditions and instructions provided in the Bid
Process Document remain unchanged and shall continue to apply. Please refer to the Process
Document and a detailed corrigendum as uploaded on above mentioned website(s).

Edelweiss Asset Reconstruction Company Limited Date - 15th September 2021|

(A Government of India Enterprise)

Donimalai Complex,
Donimalai Township, Sandur Talugq, Ballari Dist., Karnataka - 583118.

Sealed tenders in two bid system are inviting from the competent, experienced and financially sound
contractors for the following work :

im @ class | Three names for each class)

ja| Helevant Forms Web Link
hittpe: bl povinhome downloads
{} Mat Applicakle

Motice is hereby given that the National Company Law Tribunal has ordered the
commencement of & corporate insolvency resclution process of the Archon Engicon
Limited an 07th September 2021,

Fhe creditors of Archan Engecan Limited, are hersby called upon ta submit thair clasms sith
proof on or befara 28th Saptember 2021 to the intessm resolution professional at the addrass
mentioned against entry Mo, 10.

The financial creditors shall submit their clasms with proef by electronsc means only. All
other creditors may submit the claims with proaf in person, by post or by electronic means,
Subrmission of false or misleading proofs of claim shall attract penalties S/

Date : 15th September 2021 Parthiv Pankh
Place : Ahmedahad IBBI/IPA-D021P-NOD369/2017-2018/1 1063

14.| (o) Relewant Forms and
(h) Details of eutharizad representatives are
avakahleal

E-AUCTION SALE NOTICE

JMD OILS PRIVATE LIMITED (IN LIQUIDATION)

Reg. Off.: 5/24 Ramesh Nagar New Delhi-110015
Liquidator: Shalu Khanna

Liquidator Address: LGF, A-16/9, Vasant Vihar, New Delhi-110057
Email: JMD.LIQ@LLCA.NET, Contact No.- 9810193715
E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction: October 14, 2021 from 11.00 a.m. to 1.00 p.m.
(With unlimited extension of 5 minutes each)

Sale of Assets and Properties owned by JMD Oils Private Limited (in Liquidation) forming
part of Liquidation Estate of JMD Oils Private Limited in possession of the Liquidator,
appointed by the Hon'ble National Company Law Tribunal, Principal Bench, New Delhi vide
order dated 03.02.2021. The sale of properties will be done by the undersigned through the
e-auction platform https:/incltauction.auctiontiger.net.

(i any| of comparate debtor ADC Bank, Opp. Harash Dudhiya Gurukul SI.T Tender No. Name of Work Costof Sale/ | Lastdateof
Road, Memnagar, Ahmedabad - 350052 No & Work | download | Submission
b. | Insolvency commencement date in respactof  |0Tth September 2021 (Vide ordar dated Date ) period upto 15.00
comporate debios QTth Septembier 2021 passed by Han'ble From-To Hrs.
SICLT - A b A F . .
ol Ahmaddhad Bunch oo e S ) STTCENWITSSTY|Repar o Road Trom BUS Stop o Ofice X 23080™ | 7092027 T6-T0-2021
Sept EthrilflE]l- 2021, Date: | Premises at Screening Plant DIOM” Lakhs to
7 [ Estimated date of closure of msahvency 180 days from the Insolvency Hhkiild sl
g ar e My d Comimancenment dats, which s 2. |[CEWTTO(T47)1 "Construcfion of Tno RO Plant at Navalaftij < 20.54 | 18-09-202T T18-T0-2021
1th March, 2022 2020, Date: | Village including Electrification works undery  Lakhs to
8. | Name aind registration numibes of the insohvency | Mr, Parthiv Parikl 17:09:2021,}_CSR works’ 18:1G:2024
professional acting a5 interim resobution Rag. No. IBBLIPA-002/1P-NOD3GS,/2017- S (J;(;Wmmé“fn é(enovatl'?ngtl:?lstlng IMémplIJErIpoT? I QL Zk/r;” “‘U?‘N“ 1102021
profeszional 20 &1 1063 , Date: | Community Building including Electrica akhs 0
0 | At and eaail-af oo mieean ec it 9, Vinant) Agartments. Panchvati 2nd Lane, 17-09-2021 wo.rk's ?t Narasingapura Village under CSR 21-10-2021
prodessanal, &5 registened wilh the Board Ambawadi, Ahmadahad, Eh.«arat ZRO00E. Activity
ENUAIL ; parthiv. parikhid 5 gmall cam 4. KIOM/OTET | "Hiring of Tto 7.2 M3 capacity back-hoe ] 41.42 | 16-09-2027] 07-10-2021
"7 [ 7 N T N 912, Vanus Atlantis Corporata Park, EX/2021, | excavator trenching / pitting of stockpile at |  Lakhs to
eormespondence with the interim sesolution Prahaladnagar, Ahmedabad - 380015, Date: KIOM for 1300 hrs for 2 years. 07-10-2021
profassional EMAIL ; cinp.archonenconizivbsn, in 1 16-09-2021 &
: ; iy o For further clarification ; SI.No. 1 to 3 may contact by e-mail to diomcivil@nmdc.co.in / Fax No. 083954
1 te {or 2&th Septembear, 201 ’ T .
% Lm. - ':”Ej Eme'hb‘mﬂ AL - i 274644 and for SI.No. 4 may contact by e-mail to kiom.nmdc@gmail.com/Fax No. 08395-274640.
1L c_'“"'“ﬁ af creditars, if any, under "'EE"_"”F" [b) ':'! Detailed NIT and tender documents of above can be viewed and / or downloaded from NMDC's websitd
_5;;"2'.5_:5[’:'{’ m';lu:f Pt 21, ascentained by | Not Appicable https://lwww.nmdc.co.in/nmdctender/default.aspx or Central Public Procurement Portal
L Ty https://www.eprocure.gov.in. For SI. No. 4 download from website https://gem.gov.in and the bid must be]
13.[ Names of Insobvency Professionals identiied to submitted through online at GeM only.
act ag Authoriged Representative of creditors | Nat Appheable Further, for any corrigendum, amendments, clarification etc may please follow the above website.

For and on behalf of NMDC Limited
General Manager (Production

ORIM B

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PRESCOT PRODUCTIONS PRIVATE LIMITED

.No] PARTICULARS DETAILS
. | Name of corporate debtor Prescot Productions Private Limited
. | Date of incorporation of corporate debtor 27.07.2016

Telcos get cash
flow boost as
Cabinet clears
relief package

The government said
guidelines regarding this
would be finalised by the
finance ministry.

Amongthelong-term mea-
sures, the one which would be
most welcomed by the indus-
try,would be the redefinition
of AGR in a manner which
clearly stipulates what rev-
enueswill go towardsits calcu-
lation. The government said
companies in future will need

TARAI FOODS LIMITED

CIN: L1514200L1950PLC0352M
Regd. Office: 13, Hanuman Road,
Connaught Place, New Delhi- 110001
Website: www taraifoods.com
Email: grvnces.tili@gmail.com
Tel Ha,: 011-41016334

MOTICE

Pursuant o Regulation 42 of SEB! (Lizting
Dbligations and Disclosure Requirements)
Regulations, 2015, we hereby inform you that
the 31st Annual General Mesting of the
Crompany has heen scheduled o be held an
Thursdey, the 3th day of September, 2021
gl 0530 PM. threugh Vidao Conferancing
(YC W Othear audio Wisual Means [MOAVM™). The
register of mambers and share transfer boaks
of the Company will be closed From Thursday,
ird Seplember, 2021 10 Thursday, 301h
september, 2021 {Both days inclusive] for the
purpase of halding the 31zl Annual General
Meating [AGM] of the Company,
Far TARAI FOODS LINGTED
Edi-
Wijay Kant Asija
Place: Rudrapur Company Secretary cum
Date: 15.05.2021 Compliance Officer

MUTUALFUNDS

Sahi Hai_

| From the Front Page

to pay the licence fee and SUC
only on telecom revenues and
not on non-telecom revenues
likeinterest, dividends, capital
gains, etc. However, since this
will also be from a prospective
date, it will not bring any
immediate relief to the opera-
tors.Thelicence feewhich cur-
rentlystandsat 8% of theAGR
has not been changed, but
since non-telecom revenues
will be taken out, the amount
companies pay as licence fee
would slightly come down.
Amongthe othermeasures
isrationalisation of bank guar-
antees, where in future there
would be no requirements for
multiple BGs in different
licenced service areas and
one BG will be enough. For
future auctions, no BGs
would be required.

Interest rates have been
rationalised and penalties
removed from October 1 for
delayed payments of
licence fee and SUC.These
would attract interest rate
of SBI’s MCLR plus 2%
instead of MCLR plus 4%
and interest would be com-
pounded annually instead
of monthly.Further, penalty
and interest on penalty
have been removed.

In future auctions, the
tenure of spectrum hasbeen
increased from 20 to 30
years and after 10 years of
acquiring spectrum,compa-

nies would have the option of
surrendering it. However, since
thesemeasureswould notbring
any immediate relief to the
operators. Though the govern-
ment has said SUC would be
scrapped onspectrumin future
auctions, it did not clarify how
the segregation of revenues
accruing from different bands
would be done.In the past, DoT
has failed to do such segrega-
tion because of which SUC
reforms got stuck.

Billions blown
as Macau casino
investors fold
amid gambling
review

Atanewsbriefing on Tues-
day, Lei detailed nine areas for
the consultation, such as the
number of licenses, betterreg-
ulation and employee welfare,
as well as having government
representatives to supervise
daily casino operations.

The governmentalso plans
to increase voting shares in
gaming concessionaires for
permanent residents of
Macau, as well as more rules
on transferand distribution of
profits to shareholders.

Discussions over the future
of Macau’s casino licences
come amid rocky US-China

relations, leaving some
investors fearing an edge for
domestic players over US-
based casino operators.

The government has not
singled out any US players, but
companies have moved to beef
up the presence of Chinese or
local executivesas they position
themselves more as Macau
operators than foreign one.

Beforelicence expiry,opera-
tors have tried to strengthen
corporate responsibility and
diversify into non-gaming
offerings to placate Beijing,
which fears over-reliance on
gambling. Macau has boosted
scrutiny of casinos in recent
years, clamping down on illicit
capital flows from mainland
China and targeting under-
groundlendingandillegal cash
transfers.

Beijinghasalsosteppedupa
war on cross-border flows of
funds for gambling, hitting the
funding of Macau’s junket
operators and their VIP cus-
tomers. In June, Macau more
than doubled the number of
gaminginspectorsand restruc-
tured departments to boost
supervision.George Choi,a Cit-
igroup analyst in Hong Kong,
said while the public consulta-
tiondocument gave fewdetails,
the suggested changes benefit
long-term sustainable growth,
with “positive implications on
the six casino operators”.

— REUTERS

A

L
UTI Mutual Fund

#ﬂq, ok behtar zindagi ka.

Notice Ad for Declaration of Income Distribution cum capital withdrawal

& Maturity under UTI Fixed Term Income Fund - Series XXX -

111 (1106 days|

5. | g NAV as on 14/09/21 [per unit)
No. | cheme ame Option/Plan Nav per Unit )
| I UTI - Feed Tem income Fund Sesies 0011|1106 Days) Dwrect Plan - Annual Payout of [DCW opoon ilfl._'ii-'al .
2 LITI - Fixe rJ-_J"II ICOMeE Fund hene w:'a}i i1 |_r~_s.".1;w, [hrect Plan - Flex l:l-"|_|.l':|_|_l'-|._|F:'-«."-.l;l-. BIR] 0 ZII-I 11,8452
_3__L|_F|_F:U.| -er*l_l_erﬂn. ?lll_lﬂ:-f_lj ;'t;}f -IH-I-I 108 Days| _D.-' et .FI-.-'W - Maturity .I'-‘._AJ.-nLI of IL‘.IF WY option | 1.8507
: 4 | UTI- Fixed Term Income Fund Series XX8-(1 {1106 Days| | Dhrect Plan - Quarterly Payout of [DOW option 10.1650
s Wl =Thea T income P Sevieson il e D) EeguiarFlar = Anetial Fayout ot 1WAk option L
L&) LTI - Fixed Termn income Fund senes 00010 1106 D] Regular Flan - Flexs Payaut of [DOW opiion 117419
7 I LITT - Fizered Tenm focorme Fund Sesies 300011106 Days) Regular Flan - Matueity Payaut of [DOW opteon 11,7337
| , - Feed Term income Fund Sevies X1 1106 Day Regular Flan - Ouarterly Fayout of IDCW option 101548

Face Va Iu-: per unit in all the abave Scheme/plan is ? IEI F‘e*n'rl date h:-r all the above menticned Scheme/plan will be Tuesday,
September 21, 202 1. Gross income distribution cum capital withdrawal -
date| for above mentioned Scheme/plan, Distribution of above dividend is subject to the availability of distributable surplus as on record
date. [ncome distribution cum capital withdrawal payment to the investor will be lower to the extent of statutory lewy (if applicable)
Pursuant to payment of dividend, the NAV of the income distribution cum capital withdrawal options of the scheme

Entire distriby

would fall to the extent of payout and statutory levy [if applicable).

such of the untholders under the income distnbution cum capital wathdrawal option whose names appear in the register of
unitholders as at the close af business hours on the record date fixed for each income distnbution cum capital withdrawal distnbution
shall be entitled o recene the income distribution cum

Mumbai - September 15, 2021

capital withdrawal so distnbuted.

Toll Free No.: 1800 266 1230

jtable surplus as on record date (i.e, maturity

Website: www. utimf.com

REGISTERED OQFFICE: LTI Towe

Company Ltd. {Imwestment Manager for U
For miore information, please conial
of Additional Information, Scheme Information Document and

‘an' Block, Ban
Tl Mutual Fund| E-mail: invesoiEun .
the nearest UTI Fmandcial Centre or your AMPMNISM certified UTT Mutual fund Distribucor, for a
Key Information Memorandoam cum Application Form

dra Kurfa Complex, Barwdra (E), Mumibai - 43K)51, Phorns

LR

n. CIN-LOS99 1 MHZ002PLC T 37867)

024 — 667866645, LTI Assel Managermeant _

copy of Stacement

Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.

Authority under which corporate debtor is

- {incorporated | registered Registrar of Companies-Chennai

Corporate Identity No. / Limited Liability
" | Identification No. of corporate debtor

| Address of the registered office & principal
" | office (if any) of corporate debtor

. | Date of closure of Insolvency Resolution Process

Liquidation commencement date of corporate
" | debtor

CIN : U33209TN2016PTC111674

No. 190, Tiny Sector, Sidco Industrial Estate,
Ambattur, Chennai-600 098, Tamil Nadu.

07.09.2021

07.09.2021

B. Mekala

IBBI Regn. No. IBBI/IPA-002/IP-N00675/2018-19/12416
Mob. No. 98841 90444

57, Bhaiya Complex, 286, Purasawalkam
High Road, Purasawalkam, Chennai 600 007
Email : mekalasivamohan@gmail.com

2" Floor, Hari Krupa, 71/1, MC Nicholas
Road, (off. Poonamallee High Road), Chetpet,
Chennai-600 031

Email : lign.prescot@gmail.com

11. | Last date for submission of claims 06.10.2021

Name and registration number of the
" | insolvency professional acting as liquidator

Address and e-mail of the liquidator, as
" | registered with the Board

Address and e-mail to be used for

By correspondence with the liquidator

Lot | Type of Assets and Property Reserve Price EMD | Incremental
1 |Land & Building and Plant & Machinery | 92,00,00,000 | 9,20,00,000 | 10,00,000
1.1. |Land and Building situated at Survey No.-
320, Village- Bhimasar, Opposite
Bhimasar Railway Station, Gandhidham-
370201, Gujarat
Land admeasurlng 12218 Acre
Total Build up area of the building and other
sheds structures as per fh sical
measurement is apErommate 33,199 Sq.
Mtr.i.e. 357,359 Sq
12| it Equpment Furnitarecs. Fdured
2 |Vehicle 13,50,000 1,35,000 5,000
3" |Consolidated Lot 1 and Lot 2 92,00,00,000| 9,20,00,000,  10,00,000
4 |Tanker 78,000 8,000 500
5 |[Tanker 60,500 6,000 500
6 |[Tanker 62,000 6,000 500
7 |Tanker 62,000 6,000 500
8 |Tanker 71,000 7,000 500
9 |Tempo (Tata) 51,500 5,000 500
10 | Tempo (Tata) 51,500 5,000 500
11 |Tempo (Tata) 51,500 5,000 500
12 [Bus (Tata) 74,000 7,500 500
13 |Mahindra Bolero 75,200 7,500 500
14 |Car - Verna 48,000 5,000 500
15 [Car - BMW 4,19,000 50,000 500
16 |Car - Maruti Swift 63,000 6,000 500
17 |Car - Maruti Swift 63,000 6,000 500
18 [Car - Maruti Swift 63,000 6,000 500
19 |[Car - Toyota Etios 47,500 4,500 500
20 [Motor Cycle 2,850 500 200
21 |Motor Cycle 2,750 500 200
22 |Scooter 2,750 500/ 200

Terms and Condition of the E-auction are as under:

1. E-Auction will be conducted on “AS ISWHERE IS", “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS" through approved service provider M/s e-procurement Technologies Limited
(Auction Tiger).

2.Prospective Bidder(s) may inspect the property/assets from September 29, 2021 To October
01, 2021 From 11.00 AM to 5.00 PM and tender can be submitted online in the web portal
https:/Incltauction.auctiontiger.net through electronic mode and hard copy of the tender
documents duly completed in a sealed envelope to be submitted to the Liquidator on or before
October 12,2021 up to 05:00 PM.

3.The Complete E-Auction process document containing details of the Assets, online
e- auction Bid Form, Declaration and Undertaking Form, General Terms and Conditions of online
auction sale are available on website https:/incltauction.auctiontiger.net. Contact: Mr. Praveen
Kumar at +91-9722778828/079 6813 6855/854 E-mail:praveen.thevar@auctiontiger.net,
nclt@auctiontiger.net

4.The Liquidator has the absolute right to accept or reject any or all offer(s) or
adjourn/postpone/cancel the e-auction or withdraw any property or portion thereof from the
auction proceeding atany stage without assigning any reason thereof.

Shalu Khanna
Liquidator
IBBI/IPA-001/IP-P00917/2017-2018/11523

Date: September 15, 2021
Place: New Delhi

financi“. ep‘ .in

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Prescot Productions Private Limited on 7" September 2021.
The stakeholders of Prescot Productions Private Limited are hereby called upon to submit their claims
with proof on or before 6™ October 2021, to the liquidator at the address mentioned against item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall aftract penalties.
Name and signature of liquidator B. Mekala,

Liquidator, IBBI/IPA-002/IP-N00675/2018-19/12416

Date and place 16™ September 2021, Chennai

KRISHANA PHOSCHEM LIMITED  <0»

Regd. 041.: 5-0-20, Basemsst, R.C. Vyas Colony, Bhilwara, 311001 Rajasthan .1
CIN-L241 2 4RI Z004PLODT 288 DSTWAL

INFORMATION REGARDING THE EXTRA ORDIMARY GENERAL MEETING TO BE HELD
THROWGH VIDED CONFERENCIMG (Wi} | OTHER AUDID VISUAL MEANS {OAVM)

Sharehoiders may please nale thal the Exira Qrdnary Ganesal Meetrg EGM of Knshana Phogchem
Limitend “the Camparg” will e bakd on Friday, the 08 Oclober, 20271 11:00 8 M. {IST) through Widao
Caondarancing (*WC™) or Othar Audio Visual Maeans ("O8VIMT), in complance with @e provisians of
Compenies Act, 3013 8nd the nulas made thereundier read with Ganeral Circular Mes. 1401070, 1722020
2002020 and 022021 issued by Mindstry of Corporate  Affairs and Clroular Mo
SEBIMINIDICKMOUDRIPIZ0N0TY dated 138 May 2020 and SEBUHOVCFOICMOZICIR PR2021111
dated 15th January 2021 Ezued by Secudlies and Exchangs Board of India {harainaftar coleciely
rafested (o as “cincuiars”) | bo rensactthe businasses ek will ba set forth in Mofics of tha maeding.

n wazry of the pravailing siluation. caing (o the difficuties invobvad in dispatching af phvsical copias of
I Matica and pursuan] $ the abowve circulars | the Notice canvening [ha EGM shal be senl o Be
sharshoidars anly by email on such eddresses as are registered wilh tha Dapostory Paricipand|s).
Matice wil ako be avalable on the webshe af the Company abwww krishraphaschem, com ard Mations
Stock Exchange of india Limited {™WEE") atweawnaeindia.com

Sharahoédar, will be able to cast thair vole remately an the businasses a5 sat forth in the Notica of the
EGM throwgh alectronic valing system, & thair email addrass is regisiered with the Depository
Famcipant(s}, e logn cgedentials for rempte e-voting wil be sant on the regisierad email address,
Flease nobe thal same login credenlial s ane reguired far participaiing in the EGM thraugh WG CEWM

Shareholder, whose email addeess ane nol regstend ane requeshid 1o da the same By allkeing e
procedure given Desion

1, Ehanehodders holding shares in Demat form can gef Geir emal D registeredupdated ondy by
corlacting thelr raspecin: Depasiory Participants

2. Sharahodders holding shares in physical form can ragister thair email address and maobila numbsar
with Comnpany's Ragistrarand Transfar Agants, Link Infime India Privabe Limiad {fhe RTA) by sanding an
e il request al the emal 10 mbbelpde skl Enknlime. co.in aleng with sigred scarmed copy of fe
reqsl lather proniding the emal addrass and moble timber, 20 albested copy of PAN Card and copy
of & share cemficate for registenng heir emall address and receiving The EGM Nobce and the e«aling
inatructicng

1. Sharsholders who have nat regstered teir emal addresses with e ATA their Depository
paracipants) or the Sharahofders who have nod received EGM Matice and vofing imsinuctions are
ragueshed to visit wweb krishnaphoschem.com o obfain such dedails. Tha instructions for wating and
atlending the EGM through VC 1 (AWM shall alsn ba pravided in tha Motics of EGM and wpkadad on e
weabeiba of tha NSOL weew.evoting nedl.com.

The EGRM Ratice will be sent o the sharehoddars in accondance with the applicable laws at thair
repistenad amal addessas in due couase

By Cirder ol lae Board of Diveciars

Fier Krishane Paoechem Limived

o
[Prijanka Bansal)

Compary Sectelar

Place: Bhiteara
Ciated: 180005021

« Nippon imalia Mutual Fund

Wealth sets you free

Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)

Registered OFffice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg, Lower Parel (W),
Mumbai - 400 013. Tel No. +91 022 6808 7000 * Fax No. +91 022 6808 7097 « mf.nipponindiaim.com

Record Date
September 21, 2021

(CIN - L65910MH1995PLC220793)

NOTICE NO. 69

DIVIDEND DECLARATION

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF") has approved declaration of
dividend on the face value of Rs. 10/- per unit in the Income Distribution cum capital withdrawal (IDCW)
option of undernoted scheme of NIMF, with September 21, 2021 as the record date:

MUTUAL
FUIMNLS

Suhi Hai

Dividend | NAV as on September
Name of the Scheme(s) (X per unit)*| 14,2021 (X per unit)
Nippon India Credit Risk Fund” - IDCW Plan - Quarterly
IDCW Option 0.2800 12.9143
Nippon India Credit Risk Fund” - Direct Plan - IDCW
Plan - Quarterly IDCW Option 0.2590 13.4340

*Income distribution will be done/dividend will be paid, net of tax deducted at source, as applicable.

Note: *NIMF has segregated portfolio in Nippon India Credit Risk Fund. In this regard investor shall note that
the details mentioned above pertains to the main portfolio only and do not pertain to the segregated portfolio.

Pursuant to payment of dividend, the NAV of the Scheme will fall to the extent of payout,

and statutory levy, if any. The dividend payout will be to the extent of above mentioned dividend per unit
or to the extent of available distributable surplus, as on the Record Date mentioned above, whichever is lower.

For units in demat Form : Dividend will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
Scheme as on record date.

All unit holders under the IDCW Plan/Option of the above mentioned scheme, whose names appear on the
register of unit holders on the aforesaid record date, will be entitled to receive the dividend.
For Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)
(Asset Management Company for Nippon India Mutual Fund)

Mumbai
September 15, 2021

Make even |dle money work' Invest in Mutual Funds

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Sd/-
Authorised Signatory

New Delhi
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# Equirus Wealth
EQUIRUS WEALTH PRIVATE LIMITED
AMFI - registered Mutual Fund Distributor

SEBI registered Portfalio Managers - INPODOF076
12" Floor, € Wing, Unit No. 1201 Marathon Futurex, N. M. loshi Marg,
Lower Farel, Mumbai - 400 013. CIN: U74995MH2018PTC3I0855]
Tel No: +91-22- 43320600 | Fax: +91-22-4332-0601
Email: wealth@eguiruswealth.com | Website: www.equiruswealth.com

Surrender of Investment Advisery Licence

This is to inform you that Equirus Wealth Private Limited is going to
surrender the 5EBI registration certificate as an Investment Adviser
with registration number INADDOO11431 and that if anyone has any
grievances, they can lodge the grievance at scores.gow.in.

For Equirus Wealth Private Limited
Sd/-

Ankur Maheshwari

CED

GNA

G N A AXLES LIMITED

CIN: L29130PB1993PLCO013684
Regd. Office : GNAHOUSE, 1-C Chhoti Baradan Part - I, Opposite Medical College,
Garha Road Jalandhar 144001. Tel No.: +31-181-4630477, Fax: +491-181-4630477
E-mail : gjaini@gnagroup.com; Website © wwa.qnagroup.com,

Notice of Commencement and end of Remote E-voting.

In terms of Requlation 44 of SEBI (Lisling Obligations and Disclosura Reqguiramenls)
Regulations, 2015 the shareholders are provided with the facility 1o vote electronically
{E-Violing) on the Resoclutons set forth in the Mohbce of the 28" AGM fo be held on
Seplamber 20, 2021 for which the Company has engaged the Senvices of M's Linkintirme
India Private Limited to provide E-Vioting facilty for voting to the Members of the Company
{0 cast their vole through Remote E Vobng and the facility of E Voting fo the members
participating in the 287 AGM through VC/OAVM. Members may nofe that the E-voling
shall commence on 17 Seplember 2021 (9:00 AM) and shall end on 19°

2021 {5:00 PM). During thiz pericd the sharehalder of the Company holding shares
either in Physical or dematerialisod form, as on cut off date 13" September, 2021,
may cast their vote electronically. For detziled procedure of evoting, kindly refer the
nofice of the 28° Annual General Meeting, Facility of E-Vobng shall also be avadable
during the tirma of AGM and mambars who have not casted their vate electronically aarlier
shall be eligible fo vote at the 23" AGM. This notice should be read alongwith the Notica of
the 28° Annual General Meating dated July, 24 2021 sent to shareholders through email
on 27" August 2021,

By order of the Board of Directors

For G N A Axles Limited
Place : Jalandhar Gouray Jain
. Date : September 15, 2021 Company Secretary .

FORM A
PUBLIC ANNOUNCEMENT

{Linder Regqulation & af the insofancy and Bankrupicy Bosrd of ladda (Tnsaivency Rasolutian
Pracess for Covporade Persons] Reguisbions, 20T6)

RELEVANT PARTICULARS

1. | Mame of corporate debtor Archon Engicon Limited

2. | Date ab meamporaban of corporate deblor PR EZ0

3. | Awthonity under which comporate debtor is

incorparated | registered Ragistrar of Companies - Khmedabad

4, | Geerporate dentity Mo,/ Lirmided Lisility

Idantification No. of corporate debtar UA5204GJ2004FLLO5 151

5. | Address of the registered cffice and principal office | A1, Shivam Sundaraen Complex, Above
(o arvy| of comporate delios ADC Bank, Opo. Haresh Dudhiva Gurukul
Haad, Mernnagar, Ahmedabad - 330052

07th Septembar 2021 (Vide order dated
OTth Septembier 2021 passed by Han'ble
MELT - Ahmedabad Bench and the same
was communicated to IAP on 14th
September 2021}

b. | Insolvency commencement date in respect of
corposite debios

180 days fram the Irsalvency
Gommencermsant date, which is
13th March, 2022

1. | Estirmated date af closure af msoheengy
resolution process

%r. Parthrv Parikh

Rap. Mo. IBBLPA-Q0ZAP-NODIGS,2017-
20181 !!,IEI;I

4, Vinanti Apartments, Fanchvati 2nd Lane,
Ambawadi, Ahmadahad, Gusarat - JH0006.
ENAIL ; parthes. parikh SEgmall, cam

B, | Marme and registeatan number af the msoheeiey
professional acting as mmbarim reschtion

8, | Address and g-mail of the inbenem resiiban
professional, as registerad with the Board

912, Wanus Atlantis Corparata Park,
Frahaladnagar, Shimeslabad - 0015,
EMAIL ; cirp.archonengiconi@irbsa.in

10, | Address and e-mad to be used far
correspondence with th infenm nesolution
profassional

t2 8 CENTRAL UNIVERSITY OF HARYANA

_f HAAC Accredited 'A’' Grade University
MAHENDERGARH - 123031 (HARYANA)

TENDER FOR MANPOWER AND SECURITY SERVICES
Sealed tenders are invited for providing manpower and security
services in the Central University of Haryana, Mahendergarh. Detailed
tender documents, terms and conditions can be downloaded from the
University website www.cuh.ac.in
The last date of receipt of tender is 08.10.2021 upto 02:30 PM. Any
addendum/ corrigendum/ notice etc. in this regard shall be uploaded

on the University website only. DEPUTY REGISTRAR (ERGA)

Head Gffice = |1,

e ﬁvﬂﬁu:u BANK

Hpmiours Your Tras!

{ il Lircheriaking

Daparfln:u{\icrplﬂnrmaum Tachnology

384, D =1

Salt Laky 64

NOTICE INVITING TENDER

LHC0 Bank imates Regues! for Proposals (RFPs) for

1. On-boarding of Online accounting application for dynamic QR Code
generation and GST integration on OPEX model for Bank's customarns
| Re-tendering)

2. Selection of vendor for implementation of EASE banking outlets in the bank
undar CAPEX modeal

For detalls, please refer to our wabsita hitps:fwww ucobank com

Date : 16.09.2021 Deﬂ General Hanair IEHT, BPR & ET[Ji

mg W Athani, Ernakulam-683 585.Kerala.
vt. n

Tele. No (0484) —2474301 (5 lines)

Telcos get cash
flow boost as
Cabinet clears
relief package

The government said
guidelines regarding this
would be finalised by the
finance ministry.

Amongthelong-term mea-
sures, the one which would be
most welcomed by the indus-
try,would be the redefinition
of AGR in a manner which
clearly stipulates what rev-
enueswill go towardsits calcu-
lation. The government said
companies in future will need

E-TENDER NOTICE

St-No-—TFender-Neo Deseription
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Visit our website www.kamcoindia.com or contact Materials Dept.
Apply etenders: www.etenders.kerala.gov.in s/d

16/09/2021 Managing Director

EDELWEISS ASSET RECONSTRUCTION CO.LTD. ,— .
CIN - UST100MH2007PLC174759 t#' Edelweiss

e’ Lipm create, values proteci

Edelweiss House, O C.5.T Road, Kalina, Mumbai - 400 058
V 1 FRU DU UV \ -

ASSETS OF ARSHIYA LIMITED (Erstwhile known as ARSHIYA INTERNATIONAL LIMITED)‘II
p rEPUbliTA : 7202 l o
Edelweiss Asset Reconstruction Company (EARC) https://www.edelweissarc.in/Prop;
ertySale.aspx and Auction Tiger https:/ledelweissarc.auctiontiger.net/EPROC/ | the fimeline
for E-Auction stands extended from September 17, 2021 to September 27, 2021, including the
following changes in timeline with respect to but not limited to Clause 5, 6, 7, 11 & 15 as in
‘Annexure | : Terms and Conditions for E-Auction Sale’ of the Process Document.

Srno Particutars Revised Date |
f Submission of Bid document along with EMD 24-September 2021
Z Date of E-auction 21 Septemper ZUZ1
The Process Document Uploaded on the website(s) mentioned above is to be read in conjunction

with the following amendments. All other terms, conditions and instructions provided in the Bid
Process Document remain unchanged and shall continue to apply. Please refer to the Process

Document and a detailed corrigendum as uploaded on above mentioned website(s).
Sd- Authorized Officer
Edelweiss Asset Reconstruction Company Limited

Date - 15th September 2021|

(A Government of India Enterprise)

Donimalai Complex,
Donimalai Township, Sandur Talugq, Ballari Dist., Karnataka - 583118.

Sealed tenders in two bid systemare inviting from the competent, experienced and financially sound
contractors for the following work :

Date: 15.08.2021

11.] Last date for submission of claims LBt September, 201

12.| Classes of creditars, o any, under clause (b) o

sub-section {6A| of section 21, ascertamed by | Not Applicable
| the inferimn resolution professionat
13.| Marnes of Insobeancy Professionals identified o

act as Authorised Representative of creditors Mat Apphcable

im a class {Three namas for each class)

13l Aelevant Forms Wab Link ;
(h) Details of sutharized representatives are hittpes: b goocinhamedownlpads
avaikable at (b} Mot Applicable

14.| (a) Felewant Forms and

|
MNotice is hereby given that the Mationa! Compamy Law Tribunal has orderad the
commencement of a corperate insohency reselution process of the Archon Engscon
Limited an 07th September 2021,
The creditors of Archon Engican Limited, sre hersby called upon to submit thair claims with
prood on or befora 28th Saptember 2021 to the intenm resolution professional at the addrass
mentioned against entry Mo, 10,
The financial creditors shall submit their clasms with preef by elactrensc means only. All
other creditors may submit the claims with proof i pesson, by post or by electronic means,
Subrmission of false or misleading proofs of claim shall attract penalties. Sd/-
Date : 15th September 2021 Parthiv Parikh
Place : Ahmedahad IBBIIPA-0021P-NOD369/2017-2018/11063

SI.| TenderNo. Name of Work Costof Sale/ Last date of
No & Work download | Submission
Date ) period | upto 15.00
From-To Hrs.
1.1 CE/WT1(331)/] "Repair of Road from Bus Stop to Office < 23.60 | 17-09-2021] 16-10-2027
2021, Date: | Premises at Screening Plant DIOM” Lakhs to
17-09-2021 16-10-2021
2. |CEMTMO0(147)f *Construction of 1 no RO Plant at Navalatti| < 20.54 | 18-09-2021] 18-10-2021
2020, Date: | Village including Electrification works underq  Lakhs to
17-09-2021 | CSR works” 18-10-2021
3. CEWMO(151)/“Renovation of Existing Multipurpose 2727 22-09-20211 21-10-2021
2021, Date: | Community Building including Electrical Lakhs to
17-09-2021 | works at Narasingapura Village under CSR 21-10-2021
Activity”
4.1 KIOM/OTE/ | *Hiring of 1 to 1.2 M3 capacity back-hoe < 4142 | 16-09-2021] 07-10-2021
EX/2021, | excavator trenching / pitting of stockpile at |  Lakhs to
Date: KIOM for 1300 hrs for 2 years. 07-10-2021
16-09-2021
For further clarification ; SI.No. 1 to 3 may contact by e-mail to diomcivil@nmdc.co.in / Fax No. 083954

274644 and for SI.No. 4 may contact by e-mail to kiom.nmdc@gmail.com/Fax No. 08395-274640.
Detailed NIT and tender documents of above can be viewed and / or downloaded from NMDC's websitef
https://lwww.nmdc.co.in/nmdctender/default.aspx or Central Public Procurement Portal
https://www.eprocure.gov.in. For SI. No. 4 download from website https://gem.gov.in and the bid must be]
submitted through online atGeMonly.
Further, for any corrigendum, amendments, clarification etc may please follow the above website.

For and on behalf of NMDC Limited

General Manager (Production

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PRESCOT PRODUCTIONS PRIVATE LIMITED

r.No| PARTICULARS DETAILS
. | Name of corporate debtor Prescot Productions Private Limited
. | Date of incorporation of corporate debtor 27.07.2016

TARAI FOODS LIMITED

CIN: L151420L1950PLC0352M
Ragd. Office: 13, Hanuman Raad,
Connaught Place, New Delhi- 110001
Website: www. taraifoods.com
Email: grvnces.tiim@gmail.com
Tel Moo 011-8101688339

NOTICE

Pursuant to Regulation 42 of SEBI (Listing
Dbligations and Disclosure Requirements)
Regulatons, 2015, we hereby inform you that
the 31st Annual General Meeting of the
Company has been scheduled 1o be heid on
Thursday, the 30th day of September, 2021
gt 05.30 PAL throwgh Vidao Conferancing
(WC N Cther audio Wisual Means [MOAVM®), The
reqgister of mambers and share transfer boaks
of tha Company will be closad from Thursday,
23rd Saptamber, 2021 la Thursday, 30tk
Septembar, 2001 {Both days inclusiva) for the
purposs of halding the 315l Annual Genaral
Maeting {AGM] of the Company.
For TARAI FOODS LIMITED
.
Wijay Kant Asija
Place: Rudrapur Company Secretary cum

MUTUALFUMD :'E

Sl '_Jj'[u'__

Compliance Officer |

From the Front Page

to pay the licence fee and SUC
only on telecom revenues and
not on non-telecom revenues
likeinterest, dividends, capital
gains, etc. However, since this
will also be from a prospective
date, it will not bring any
immediate relief to the opera-
tors.Thelicence feewhich cur-
rentlystandsat 8% of the AGR
has not been changed, but
since non-telecom revenues
will be taken out, the amount
companies pay as licence fee
would slightly come down.
Amongthe othermeasures
isrationalisation of bank guar-
antees, where in future there
would be no requirements for
multiple BGs in different
licenced service areas and
one BG will be enough. For
future auctions, no BGs
would be required.

Interest rates have been
rationalised and penalties
removed from October 1 for
delayed payments of
licence fee and SUC.These
would attract interest rate
of SBI’s MCLR plus 2%
instead of MCLR plus 4%
and interest would be com-
pounded annually instead
of monthly.Further, penalty
and interest on penalty
have been removed.

In future auctions, the
tenure of spectrum hasbeen
increased from 20 to 30
years and after 10 years of
acquiring spectrum,compa-

nies would have the option of
surrendering it. However, since
thesemeasureswould notbring
any immediate relief to the
operators. Though the govern-
ment has said SUC would be
scrapped onspectrumin future
auctions, it did not clarify how
the segregation of revenues
accruing from different bands
would be done.In the past, DoT
has failed to do such segrega-
tion because of which SUC
reforms got stuck.

Billions blown
as Macau casino
investors fold
amid gambling
review

Atanewsbriefing on Tues-
day, Lei detailed nine areas for
the consultation, such as the
number of licenses, betterreg-
ulationand employee welfare,
as well as having government
representatives to supervise
daily casino operations.

The governmentalso plans
to increase voting shares in
gaming concessionaires for
permanent residents of
Macau, as well as more rules
on transferand distribution of
profits to shareholders.

Discussions over the future
of Macau’s casino licences

come amid rocky US-China |

relations, leaving some
investors fearing an edge for
domestic players over US-
based casino operators.

The government has not
singled out any US players, but
companies have moved to beef
up the presence of Chinese or
local executivesasthey position
themselves more as Macau
operators than foreign one.

Beforelicence expiry,opera-
tors have tried to strengthen
corporate responsibility and
diversify into non-gaming
offerings to placate Beijing,
which fears over-reliance on
gambling. Macau has boosted
scrutiny of casinos in recent
years, clamping down on illicit
capital flows from mainland
China and targeting under-
groundlendingandillegal cash
transfers.

Beijinghasalsosteppedupa
war on cross-border flows of
funds for gambling, hitting the
funding of Macau’s junket
operators and their VIP cus-
tomers. In June, Macau more
than doubled the number of
gaminginspectorsand restruc-
tured departments to boost
supervision.George Choi,a Cit-
igroup analyst in Hong Kong,
said while the public consulta-
tiondocument gave fewdetails,
the suggested changes benefit
long-term sustainable growth,
with “positive implications on
the six casino operators”.

— REUTERS

cyuti]

UTI Mutual Fund

Haq, ek behtar zindagi ka.

Notice Ad for Declaration of Income Distribution cum capital withdrawal
& Maturity under UTI Fixed Term Income Fund - Series XXX -

1l (1106 days)

,32_ ' S cheate Name N':U.as on 1-_:,-*1]9,.-“21 [per unit) .
ption/Plan Nav per Unit [7)

I LITI - Fixed Tenmm income Fund senes X000 1106 Dangs] Dhrech Plan - Arnsual Payout of DLW opion 10,2151

2 LITT - Fieed Term Incorme Fund Sevies 20011 108 Days| Chrect Plan - Flext Payacrt of [DOW ontion 1 1.845272

3 UTI - Freeed Term Income Fund Series 23-1 |1 108 Days| Dhrect Plan - Maturity Payout of |IDEWY option | 1.8507

# | UM - Fixed Temn income Fund Series XOCHI {1106 Days) Direct Plan - Quarterly Payout af IDOW option 10.1650

5 UTI - Fived Term Income Fund Series X001 |1 106 Dans) Reqular Flan - Annual Payout of IDOW option 10.2984

& LITT - Fizerd Tenm Incorme Fund senes 000101106 Days] Reguilar Flan - Fless Payoul of DWW opion 11,7319

7 LITI - Feoed Term Income Fund Series 2001 |1 106 Days) Regular Flan - Maturity Payout of [DCW option 11,7337

i 8 ! LTI - Fieed Term Income Fund Sevies X001 |1 108 Days) Regular Flan - Quarterly Payvowt of IDOW option 0. 1548

Face Value per unit in all the above Scheme/plan is € 10. Record date for all the above mentioned Scheme/plan will be Tuesday,
September 21, 2021. Gross income distribution cum capital withdrawal - Entire distributable surplus as on record date (i.e. matunty
date] for above mentioned Scheme/plan, Distribution of above dividend is subject to the availability of distributable surplus as on record
date, Income distribution cum capital withdrawal payment to the investor will be lower to the extent of statutory levy [if applicable],
Pursuant to payment of dividend, the NAV of the income distribution cum capital withdrawal options of the scheme

would fall to the extent of payout and statutory levy [if applicable).

such of the unitholders under the income distnbution cum capital withdrawal option whose names appear in the reqister of
unitholders as at the close of business hours on the record date fixed for each income distribution cum capital withdrawal distribution

shall be entitled o recene the income distribution cum capital withdrawal so distributed

Mumbai - September 15, 2021

Toll Free No.: 1800 266 1230

Website: www.utimf.com

REGISTERED OFFICE: UTI Tower, 'Gn” Block, Bandra Kurla Complex, Barndra (El. Mumbai - 400051, Phore: 022 - 66786066, UT! Asset Management _

Compary Ltd. {Imvestment Manager for UTI Mutual Fund] E-mail: investi@ut.co.in, CIN-L&599 1 MHZ002PLC T 37867).

For more infarmation, please contact the reearest LTI Fmandial Centre or your AMBEITNESN certifed UITT Motual fund Distriburor, for a ooy of Staterment

of Additional Information, Scheme Information Docurment and Key Information Memoranduwm cum Application Form

Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.

Authority under which corporate debtor is
" | incorporated / registered

Corporate Identity No. / Limited Liability

" | Identification No. of corporate debtor

Registrar of Companies-Chennai

CIN : U33209TN2016PTC111674

E-AUCTION SALE NOTICE

JMD OILS PRIVATE LIMITED (IN LIQUIDATION)

Reg. Off.: 5/24 Ramesh Nagar New Delhi-110015
Liquidator: Shalu Khanna

Liquidator Address: LGF, A-16/9, Vasant Vihar, New Delhi-110057
Email: JMD.LIQ@LLCA.NET, Contact No.- 9810193715
E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction: October 14, 2021 from 11.00 a.m. to 1.00 p.m.
(With unlimited extension of 5 minutes each)

Sale of Assets and Properties owned by JMD Oils Private Limited (in Liquidation) forming
part of Liquidation Estate of JMD Oils Private Limited in possession of the Liquidator,
appointed by the Hon'ble National Company Law Tribunal, Principal Bench, New Delhi vide
order dated 03.02.2021. The sale of properties will be done by the undersigned through the
e-auction platform https:/incltauction.auctiontiger.net.

Address of the registered office & principal No. 190, Tiny Sector, Sidco Industrial Estate,
" | office (if any) of corporate debtor Ambattur, Chennai-600 098, Tamil Nadu.

. | Date of closure of Insolvency Resolution Process| 07.09.2021

Liquidation commencement date of corporate
" | debtor

07.09.2021

B. Mekala

IBBI Regn. No. IBBI/IPA-002/IP-N00675/2018-19/12416
Mob. No. 98841 90444

57, Bhaiya Complex, 286, Purasawalkam
High Road, Purasawalkam, Chennai 600 007
Email : mekalasivamohan@gmail.com

2" Floor, Hari Krupa, 71/1, MC Nicholas
Road, (off. Poonamallee High Road), Chetpet,
Chennai-600 031

Email : lign.prescot@gmail.com

11. | Last date for submission of claims 06.10.2021

Name and registration number of the
" | insolvency professional acting as liquidator

Address and e-mail of the liquidator, as
" | registered with the Board

Address and e-mail to be used for

10 correspondence with the liquidator

Lot | Type of Assets and Property Reserve Price EMD Incremental
1 |Land & Building and Plant & Machinery | 92,00,00,000 | 9,20,00,000 | 10,00,000
1.1. |Land and Building situated at Survey No.-
320, Village- Bhimasar, Opposite
Bhimasar Railway Station, Gandhidham-
370201, Gujarat
Land admeasuring 122.18 Acre
Total Build up area of the building and other
sheds structures as per fhgsical
measurement is apErommate 33,199 Sq.
Mtr.i.e. 357,359 Sq. Ft.
12 | Gfice Equipment, Fumiture Fdured
2 |Vehicle 13,50,000 1,35,000 5,000
3 |Consolidated Lot 1 and Lot 2 92,00,00,000| 9,20,00,000,  10,00,000
4" |Tanker ' 78,000] 8,000, 500
5 |Tanker 60,500 6,000 500
6 |Tanker 62,000 6,000 500
7 |Tanker 62,000 6,000 500
8 |Tanker 71,000 7,000 500
9 |Tempo (Tata) 51,500 5,000 500
10 |Tempo (Tata) 51,500 5,000 500
11 |Tempo (Tata) 51,500 5,000 500
12 [Bus (Tata) 74,000 7,500 500
13 [Mahindra Bolero 75,200 7,500 500
14 |Car-Verna 48,000 5,000 500
15 [Car- BMW 4,19,000 50,000 500
16 [Car - Maruti Swift 63,000 6,000 500
17 |Car - Maruti Swift 63,000 6,000 500
18 |Car - Maruti Swift 63,000 6,000 500
19 [Car - Toyota Etios 47,500 4,500 500
20 [Motor Cycle 2,850 500 200
21 |Motor Cycle 2,750 500 200
22 |Scooter 2,750 500 200

“Terms and Condition of the E-auction are as under:

1. E-Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS" through approved service provider M/s e-procurement Technologies Limited
(Auction Tiger).

2.Prospective Bidder(s) may inspect the property/assets from September 29, 2021 To October
01, 2021 From 11.00 AM to 5.00 PM and tender can be submitted online in the web portal
https:/incltauction.auctiontiger.net through electronic mode and hard copy of the tender
documents duly completed in a sealed envelope to be submitted to the Liquidator on or before
October 12,2021 up to 05:00 PM.

3.The Complete E-Auction process document containing details of the Assets, online
e- auction Bid Form, Declaration and Undertaking Form, General Terms and Conditions of online
auction sale are available on website https:/Incltauction.auctiontiger.net. Contact: Mr. Praveen
Kumar at +91-9722778828/079 6813 6855/854 E-mail:praveen.thevar@auctiontiger.net,
nclt@auctiontiger.net

4.The Liquidator has the absolute right to accept or reject any or all offer(s) or
adjourn/postpone/cancel the e-auction or withdraw any property or portion thereof from the
auction proceeding at any stage without assigning any reason thereof.

Shalu Khanna
Liquidator
IBBI/IPA-001/IP-P00917/2017-2018/11523

Date: September 15, 2021
Place: New Delhi

financi@’. ep’ .in

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the
commencement of liquidation of the Prescot Productions Private Limited on 7" September 2021.
The stakeholders of Prescot Productions Private Limited are hereby called upon to submit their claims|
with proof on or before 6™ October 2021, to the liquidator at the address mentioned against item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors|
may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall aftract penalties.
Name and signature of liquidator B. Mekala,

Liquidator, IBBI/IPA-002/IP-N00675/2018-19/12416

Date and place 16™ September 2021, Chennai

KRISHANA PHOSCHEM LIMITED  <0b

Regd, O41.- 5-0-20, Basement, R.C. Vyas Cobany, Bhilwara, 311001 Rajasthan ’
CIH-L 41 2 4RI 2004PLODT F28E OSTWAL

INFORMATION REGARDING THE EXTRA ORDMARY GEMERAL MEETING TO BE HELD
THROWGH VIDEQ CONFERENGING (WiC} / OTHER AUDIO VISUAL MEANS {DAVM)

Shanahaldirs may pléasae nobe thal the Extra Qrdinary Ganésyl Maating EGM of Knshana Phoscham
Lim#ad “lha Company™ ‘will be hakd on Friday, the 088h Oclobar, 2021 11:00 &ML (IZT) through vidao
Caondarancing ("WC™) or Othar Audio Viswal Meens ("0BWIMT), in complance with the provisians of
Comganies Act, 3013 and the nules made thereunder read with Ganera Circular Mos. 1401070, 1712020
2002020 and 0202021 issued by Minisiry of Corporale  Affairs and Circular Mo
SEBIMIMDDICKMOVORF2010 dabed 12 May 2020 and SEEVHIVCFODACMDZICIR /P2021M
daled 15th January 2021 =suad by Secunties and Exchanga Board of India {harainafier coleciedy
rafested (o as “cincutars”) | to rensactthe businesses et will b2 set forth in Modics of tha meetng.

n wigrww of the pravailing situation. oaing to the difficulties invobved in dispatching of physical copias of
tha Motica and pursuant #a the abowe circulars | tha Mofica convening tha EGM shal be sent to e
sharsholdars anly by email on such sddresses as are registered wiih tha Depository Participand|s),
Malice will aksa b dvielabie on the webste of Ihe Gompany alwww krshrapboschim. com ard Nabons
Stack Exchange of india Limited (WNEE") & weanaeindla com

Sharahcidar, will be able to cast thair vole remately on the businasses a5 st forth in the Notica of the
EGM thraugh eleclronic waling system, & their email address is reqgistered with the Depositorg
Participantis), the login credentals for remate e-waling will be sant on the regssened emall addrass,
Fleasa nota that =ame login cradential s ane raguired for participa@ing in the EGM through WE D8,

Shareholdar, whose amail addrass ane nol registansd ane requaested o da the same by tolkwing e
procadune gleen Dk

1, Sharehoklers holding shares in Demat form can get Meir emad 1D registerediupdated oriy by
conlacting thair raspectioe Dapasiary Parlicipanis.

2. Sharaholders holding shases in physical form can register thair emeal address and mabile number
with Company's Registrar and Transfer Agents, Link Infime India Private Limitad (e RTA) by sanding an
&~ mal request at the email 10 mbbalpdask@inknlime.co.in along with signad scarmed copy of te
raquitst lather providing the emal addrass and moble rumbar, sedf- albasbed copy of PAN CGard and copy'
of & shae cetificate [or regishenng Shedr email Sddoess and reciving the EGMW Mobcs and the e<aling
Inslructicns,

1, Sharsholders who have nat regstered their emal addresses with the RTA their Depository
parcipants) or the Shareholders who have not received EGM Katice and vofing insinuctions are
requested to visit wwkrishnaphoschem.com o abfain such dedails. Tha instructions: for wating and
gtiending tha EGM through WG/ OAWM shall also ba pravided in tha Motica of EGM and upladead on fhe
weabeibe of the NSOL weew.evoting nsdl.com.

Thiz EGM Natice wil be senl bo he shanghoiders n accoedances with he applicable laas al their
regustened emal addressas indue Counse

By Cider ol i Boand of Cimciors

Fia Krihinia Pordwam Linies

G-

|Priganica Bansal|

Canpary Jecrelary

Place: Bhiteara
Dated; 1881905021

& Nipponirdlia Mutual Fund

Wealth sets you free

Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)

Registered OFffice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg, Lower Parel (W),
Mumbai - 400 013. Tel No. +91 022 6808 7000 * Fax No. +91 022 6808 7097 « mf.nipponindiaim.com

Record Date
September 21, 2021

(CIN - L65910MH1995PLC220793)

NOTICE NO. 69

DIVIDEND DECLARATION

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF”) has approved declaration of
dividend on the face value of Rs. 10/- per unit in the Income Distribution cum capital withdrawal (IDCW)
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option of undernoted scheme of NIMF, with September 21, 2021 as the record date:

Dividend | NAV as on September
Name of the Scheme(s) (X per unit)*| 14,2021 (X per unit)
Nippon India Credit Risk Fund” - IDCW Plan - Quarterly
IDCW Option 0.2800 12.9143
Nippon India Credit Risk Fund” - Direct Plan - IDCW
Plan - Quarterly IDCW Option 0.2530 13.4340

*Income distribution will be done/dividend will be paid, net of tax deducted at source, as applicable.

Note: *NIMF has segregated portfolio in Nippon India Credit Risk Fund. In this regard investor shall note that
the details mentioned above pertains to the main portfolio only and do not pertain to the segregated portfolio.

Pursuant to payment of dividend, the NAV of the Scheme will fall to the extent of payout,

and statutory levy, if any. The dividend payout will be to the extent of above mentioned dividend per unit
or to the extent of available distributable surplus, as on the Record Date mentioned above, whichever is lower.

For units in demat Form : Dividend will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the

Scheme as on record date.

All unit holders under the IDCW Plan/Option of the above mentioned scheme, whose names appear on the

register of unit holders on the aforesaid record date, will be entitled to receive the dividend.

For Nippon Life India Asset Management Limited

(Formerly known as Reliance Nippon Life Asset Management Limited)
(Asset Management Company for Nippon India Mutual Fund)

Mumbai
September 15, 2021

Make even idle money work! Invest in Mutual Funds

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Sd/-
Authorised Signatory

e ©

o0 ©

@

. CHENNAI/KOCHI



